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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,JAIPUR BENCH,
JAIPUR.

| ~_Date of Order: 17.12,93,
0.A.645/92,

Jagdish Chandra _
ssosApplicant,

z Versus,
: Union of India & Ors.
| . «+.RBspondents,

None pressnt for the applicant.
Mr. Manish Bhandari- Counsel for respondents.
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CORAM

Hon'ble Mr., Justice D.lL.Mehta~ Vice Chairman.
Hon'ble Mr. B,8.8ahajan- Admn, Member. |

PER HON'BLE MR, JUSTICE D.L.MEHTA

Applicant filed this 0.A. and préysd that
the disciplinary proceedings initisted in pursuance
of thaAmameraédum'dated_25.9.80 be quashad. It was
‘,“‘ also submitted that to initiste the;prucaadings
only against the applicant sparing Shri 5.C,Gupta
is violative of Articias 14 & 16 of the Constitution -~

.of India. It was also prayed that the disciplinary

proceedihgs may be quashed as it was conducted in
i , Qttar disragard 6? the principlag of natural justicé
and that the office order dated 10.7.85 whereby the

' - psnalty af_séoppago of nsxt two increments for a

t period of two years without cumulative effect was
imposed mayba quashed. It was further prayed that
the order (Annaxﬁra;g)\datad 10+2.86 wheraby the
appellate authority rejaéted the eppellent's appeal

@\N may be quashaed.
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2. We haé?_gone through the_récard. The : .
applicant,&aé charged with thréé allegations

referred to in Annexure ﬁo-méma datad 25,9.80 \ -
(ﬂnnexﬁra,n/z). He has only been found guilty

in Article.? andlfor the remaining'articlasv

2 & 3, he has been exonerated. Article-1

relates to refusing to parfofm and not performing

L’

the duties referred to in the said Articlse.

3.  Enquiry was conducted and enquiry officer
has submitted the detailed report (Annexure.A/4}) S —

snd found that the applicant was guiltyi nly one

, cﬁarga. The disciplinaﬁy authaority impased the

punishment vids Ahﬁexure.&/? dated 10.7.85 of
stoppage of his next increment for a periocd of :
two yeaers without cumulative aPfect. The applicant

filed an appeal which was also rejected. -

4, We have gona,through,tha record and there
is sufficient material on record to find the
applicant guilty of the allegatiorpentioned in

Article-t of the charge sheet,

5. We do not Pind any infirmity in the order

passed by the disciplinary authority as well as :
the appellate authority. The 0.A. is accordingly,

rejected. Perties to bear their own costs.

(8.8.Mahajan ) (p.l.Mmehta )
Adm. Member.. ‘ Vice Chairman.




